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SHRI V. GOPALSAMY (Tamil 
Nadu);   Mr. Vice-Chairman... 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); No, please. 

PROF. MADHU DANDAVATE: We do not 
want to humiliate him further. (.Interruptions) 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY); I am not going into it. Mr.  Gopalsamy. 

SHRI  V.  GOPALSAMY:** 

SHRI JAGESH DESAI: (Maharashtra) : This 
should not go on record. 

SHRI V. GOPALSAMY;   **" 

SHRI S. S. AHLUWALIA (Bihar)** THE 
VICE-CHAIRMAN (SHRI M. A. BABY); All this 
will not go on record. 

THE VICE-CHAIRMAN (SHRI M. A. BABY): 
I request Members from both sides to take their 
seats. Mr. Ahluwalia, please take your seat. ... 
(Interruptions) ... Dr, Pandeyji, please take your 
seat. (Interruptions) . .Mr. Gopalsamy, please take 
your seat.. (Interruptions).. .Mr. Narayanasamy, 
please take your seat... (Interruptions).... I request 
all of you to please sit down. What else do you 
want? please don't further complicate the situation. 
That is not going on record. 

PROP. MADHU DANDAVATE: Mr. Vice-
Chairman, Sir, we fully agree and respect your 
ruling as well as we agree with the Members of the 
Opposition because we do not want to humiliate 
the Leader of the Opposition further. We have res-
pect for him.    (Interruptions)... 

**Not recorded. 

SHRI V. GOPALSAMY; You have no 
respect for Rajya Sabha. 

PROF. MADHU DANDAVATE: 
Rather than punishing Tewary, you have 
punished the Leader of the Opposition. 

THE VICE-CHAIRMAN: (SHRI M. A. 
BABY) : Now the matter is closed, please 
sit down. 

CONSTITUTION        (SIXTY-EIGHTH 
AMENDMENT)  BILL,   IMO—CONTD. 

SHRI SHIV PRATAP MISHRA (Uttar 
Pradesh): Mr. Vice-Chairman, Sir, I am 
deeply sensible of the s honour you Have 
accorded to me to speak on the Constitution 
(Sixty-eighth Amendment)  Bill. 1990. 
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SHRI T. A. MOHAMMED SAQY, 
Ravana was not a Rakshasa. 
SHRI SHIV PRATAP MISHRA: On. the 
basis of value and deed.... (Interruptions) 

SHRI S. VIDUTHALAI VIRUMBI (Tamil 
Nadu): I am telling you, Ravana was not a 
Rakshasa. You are misleading... 
(Interruptions) ... He was a Dravidian. 

SHRI SHIV PRATAP MISHRA: I am 
telling you, Sudra was decided by Karama in 
Indian society which was never condemned 
because in the Vedic Kal, the emperor was 
Sudrak. So, I am telling you that here was no 
caste and creed in India. It was done only on 
the basis of the political 
manipulations   by  the  Britishers -------------  
because Lord Macaulay had first 
manipulated the appointment of Max 
Mueller in the Oxford University and 
he had asked him to propound the 
theory of casteism in India. On the 
basis of that, the theory of Divide 
and Rule was enunciated here to crea 
te quarrel among us. , 

SHRI S. VIDUTHALAI VIRUMBI: 
Casteism was existing in India and the 
Britishers had utilised that. 
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SHRI G. G. SWELL;  I would like just to put 
one question to the Minister.      You are 
replacing an Officer known as the Special 
Officer or the Commissioner  of  Scheduled      
Castes and Scheduled Tribes who used     to run 
from pillar to post and was often cold-
shouldered by State Governments and by 
departments, especially efrant  State  
Governments     and  De-irtments, by a 
Committee or a Com-ussion to be headed by a 
Chairman  whom you  are  giving a  Cabinet      
Iinister's .status.     To that extent, the     I 

position is an improvement. You are also giving 
this Commission the power of a Civii Court with 
the power   to summon people, witnesses 
documents and other things.     You are making 
it incumbent on the State Governments to 
consult this Commission in all matters relating to 
Scheduled Castes and Scheduled Tribes for their 
socio-economic improvement.     And for     that, 
I congratulate you.      But the      fact remains 
that  the Commission      wi'I concern itself 
mostly with investigatory and recommendatory 
work, only with investigation    and 
recommendation.       I would like you to 
consider whether you would     not put some-
thing in this Bill to give these     re-
commendations     of the  Commission, some 
kind of the force of an injunction,   mandatory   
or  injunctionary,  it is for you     to decide.        
Otherwise there might be an upgradation.      as 
far as the status is concerned,    but there will be 
no improvmeent on the ground.      There are so 
many other things which I would like to say but 
since the time is short, I would like to cooperate 
with the House. That   is all.     This is the 
question I want   to put before you. Thank you. 

SHRI TINDIVANAM G. VENKATRAMAN   
(Tamil Nadu):   As pointed out by the Member, 
I  wish to submit, in supporting the Bill, a few 
legal  issues  that might be considered by the 
hon. Minister.     Sir you have stated in the Bill 
that there will be a Chairman, Vice-Chairman 
and other Members   of   the      Commission   
who shall  be appointed by the President by 
warrant.     What are the qualifications? The 
qualifications of Members, the  qualifications     
of Vice-Chairman and the qualifications of       
Chairman have not been mentioned therein and 
therefore, I wish to bring it to   the notice of the 
hon. Miinster. 

The second point is, clause 4 says that the 
Commission shall have the power to regulate 
its own procedure. 

Undefined procedure, undefined powers 
will not lead to any conclusion at all and the 
Commission has 
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to conclude and it has also to decide about 
powers. To give powers to decide about the 
procedure by itself will not serve the purpose 
for which £his Act is enacted. 

The third point is this. You are investing it 
with the powers to investigate, to summon 
witnesses and to summon documents etc. In 
that event, you are also investing it with the 
powers of a Civil Court. In that case, you can 
constitute this as a Court of Justice for that 
particular end. If the other party goes to the 
Civil court and gets an injunction over this 
party, namely, the Scheduled Caste and 
Scheduled Tribe Commission, there will be 
parallel justice. Whether this Commission's 
recommendation has to be taken into con-
sideration or the Court's decision has to be 
taken into consideration is a thing to be 
decided and by investing the powers of a Civil 
Court, you may as well make it a Court of 
Judgement. 

Court means also investigation, document 
and evidence, then why not invest the powers 
of judgement also? And simply taking the 
statement and other things and simply by 
taking and collecting everything, and sending 
it to the President means it is nothing but 
sending a person or group of persons sending 
a petition to the President of India. Therefore, 
all these points must be considered. These are 
all legal issues which may be taken into 
consideration by the hon. Minister and with 
this, I conclude my speech. 

4.00 P.M. 

ANNOUNCEMENT    BY    DEPUTY 
CHAIRMAN   REGARDING   REPRI-
MAND TO  SHRI K.  K. TEWARY— 

CONTD. 

THE DEPUTY CHAIRMAN: Honourable 
Members, I have been informed by the 
Secretary-General that the office has not been 
able to serve the summons on Mr. K. K. 
Tewary to 

appear at 4 o'clock today due to his absence 
from his residence. It was the only available 
address with us. 

Now, I leave it to the House to decide as it 
pleases. 

(Interruptions) 

SOME HON. MEMBERS; Arrest warrant 
should be issued... (Interruptions) 

THE DEPUTY    CHAIRMAN: I 
cannot hear anything at all because 
everybody is speaking... (Interruptions) ... 
Yes, Mr. Jaipal Reddy... (Interruptions)... 
Just a minute... (Interruptions) 

 
SHRI VIREN J. SHAW (Maharashtra); 

Madam, the House is entitled to issue a 
warrant of arrest because this is a deliberate 
contempt of the House, a continuous 
contempt of the House... (Interruptions) ... 

SHRI M. A. BABY  (Kerala): This is further 
contempt of the      House. (Interruptions) 

SHRI DIPEN GHOSH (West Bengal): 
Madam, the charge against Mr. K. K. Tewary 
was contempt of the House and there was a    
unanimous 


